ACT No. XIL OF 1849.

Passed by the Howble the President in Council of India
in Council, on the 11th August 1849, with the assent
of the Most Noble the Governor General of India.

or improving the jurisdiction of the Sudder Adawlut of Bombay, and for
amending Section XXX VL., Regulation I1.1827, of the Bombay Code.

HEREAS the jurisdiction of the Sudder Adawlut of the Presidency

»f Bombay has been impaired by its removal to the Island of Bombay,

sithin the jurisdiction of the Supreme Court of Judicature there, for

emedy thereof, It is enacted as follows :

1. The Sudder Adawlut of the Presidency of Bombay, and the

several Officers thereof shall have the same authority in all respects, and
ded against and punished for contempt or
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II. The Acts and Orders of the said Sudder Adawlut, and of its
process or order of the Court, shall not be
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liable to question in the Supreme Court of Judicature at Bombay, further
or otherwise than they might severally be questioned in the said
Supreme Court, if the said Sudder Adawlut were held in the Zillah I
nearest to the Island of Bombay.

-

III. Any Criminal Court having cognizance of any offence undér
Section XXXVI., Regulation I1. 1827, of the Bombay Code, may issue
a warrant under the hand of the J udge, or one of the J udges, and the
seal of the Court, for the arrest of the person accused ; and may commit

him to gaol unless security be given to the satisfaction of the Court for
his appearance to answer the charge.

IV. Offenders against Section XXXVI., Regulation T1. 1827, of
the Bombay Code, may be tried and punished for the offence, after they
have ceased to belong to the establishment of the Court to which they
belong at the time of committing the offence.
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